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ORDER

05.09.2019 On hearing the learned counsel for the parties, it appears that

the Appellant (Resolution Applicant) whose plan was approved by ‘Committee of

Creditors’ may reach the settlement with 2rd Respondent (‘Daaksh Jute LLP’),

with regard to machinery in question and taking into consideration the ‘Lease

Terms’ of the operating ‘Lease Agreement’, if they reach the settlement, then this

Appellate Tribunal will consider whether the ‘resolution plan’ approved by the

‘Committee of Creditors’ can be modified to the extent above and given effect to



and setting aside the order of ‘Liquidation’. It is expected that they may reach
settlement within 2 weeks.

For the purpose of reaching settlement between the Appellant and the 2nd
Respondent, it is not necessary to hear the other parties for the present.

Post the appeal ‘for orders’ on 234 September, 2019.

[Justice S.J. Mukhopadhaya]
Chairperson
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Member (Technical)
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